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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE' CHENNAI

APPeal No. 52 of2O25 (SZl

M/s VS Construction,

Rep by its Partner,

Mr. V. Srinivasakumar,

S/ o.VenkatapathY,

No.9 /A, Savirithiri Illara,

Ambikai Nagar,4th Cross, Mill Road,

Gobichettipalay alr.- 63847 6.

Vs

... Appellant

l.State Level Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,

No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 035

Email : !g.t4.q$n:,sm aiLlp !u

Phone No. 044-2435997 3

2. State Level Expert Appraisal Committee,

Through the Member S ecretary,

No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 O35

Email: seiaramstn(a gmail.com

Phone No. 044-2435997 3

3. The Commissioner of Geologz and Mining,

Guindy, Chenna-600032,

Email: cgmchennai32@gmail. com

Contact:+O44 22501158
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4. The District Collector,

Perambalur District,

Perambalur,

E. mail:collrpmb@nicin

Contact:043282257OO

... ResPondents

COT'NTER AFFIDAVIT FILED OI{ BEHALT OF SEIAA - TAilIL NADU'

THE l.t RESPiOI{DENT

I, A.R. Rahul Nadh, I.A.S., aged about 38 years; wori:ing as Member Secretary'

State Level Environment lmpact Assessment Authority' Tamil Nadu (SEIAA-

TN) having office at No'327 Metros' gth Floor' Anna Salai'

Nandanam, Chennai- 600 O35 do hereby solemnly affirm and sincerely state

as follows:

1. I am flling this counter affidavit on behalf of the 1sr and 2nd Respondent

herein and as such I am well acquainted with the facts and the

circumstances of the case from the records available in this office'

2. I state that I have perused the appeal and deny the averments and

allegations stated therein except those that are specifically admitted

hereunder and put the Appellant to strict proof of tJle same'

3. It is respectfully submitted that the project proponent M/ s'V'S'

Construction Thiru'V'sreenivashakumar' has applied seeking

Environmental ciearance for Proposed Rough Stone quarry lease over an

extent of 1.5O.0 Ha in S.F. No: 172 (Block-3) Padalur (East) Village, Alathur

Taluk, Perambalur District, Tamil Nadu' The project/ activity is covered

underCategory"B2"ofIteml(a)"MiningofMineralsProjects"ofthe
Schedule to the EIA Notification, 20O6, as amended'

4. It is respectfully submitted that the proposal was placed in the 592nd

meeting of SEAC-I and the Project Proponent made a presentation through

-t:.'
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his consultant during the meeting. Based on the presentation and
documents submitted,

" TLe committee decided not to recommend the Enuironmentar clearance
proposal due to the following factors:
1. The mining plon has been badly drafied as it has been xtpeimposed. on
an alreadg mined area. The Committee is unable to understand hotu an
alreadg fullg mined quarry can once again be proposed together tDith a
portion being a fresh proposal.

2. TLwre also appeart to be an ill-motiue in proposing such a site. Hence,' ' thp Commissioner. CiAiiSA and. Mining mag be informed of such poorly

'' 
'' 

" drafted mining ptizns rtwt hrLs resulted in a full_Jledged tend er and"
participation bg the tenderers euen when most of the area has already
been mined.

3' No partianlars u)ere made auailable bg the AD mines explaining the
deeplg quanied areas.

4. Also, the entire area i,s dotted bg heauilg mined. quanies that haue been
mined in an unscientifi.c manrler.

5. FurtLer, ihere tns been enuironmental degradation due
mi rLg and such cannot be giuen post facto approual euen
manner.

6' while going through the online KML satelrite image, it is euident tLnt the
deep quanries haue happened only in the past fiue gears. This is the subject
of a deeper enquirA bA the Department and hence cannot be processed any
furtlrcr. Giuen these findings and tLrc lack of application of mind bu the
distict autlwities rerated Mining d-epartment, trqe committee rejects this
proposal as it found the site unsuitable for the proposed actiuities and
rejected the EC proposal to pioitize enuironmental safety. "

5. It is respectfully submitted that the proposar was subsequentry placed in
the 867ttr meeting held on OZ.O8.2O2S.

to unscientific

in an indirect
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" the Auttnitg accepts SEAC-I decision and rejects the proposal, Hence, the

file is closed and recorded."

6. It is respectfully submitted that the rejection of EC was issued on

19 l08l2O2s.

It is therefore prayed that this Hon'ble Tribunal may be pleased to record and

pass orders as this Hon'lcle Tribunal may deem to fit and proper in light of the

Iember Secretary
SIAIE LEVEL E N V IROIIIMEilI nllgt

AISTIBSIEXI AUT HORITY . TAI, IIII'
Io 327, rGta, Et tua,

hEt,ilIdIrGIrdIC
Before me,

Advocate, Chennai

tluf

facts and circumstances of this case and thus render justice' 
aa

--_ 
(\/\

Solemnly aflirmed in Chennai

On this tlre 3oth of Jantary 2026

signed his name in mY Presence
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File No: 12338
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

TAMIL NADU)

***

Date 19/08/2025

To,

M/s.V S CONSTRUCTION
sreenivashakumaar@gmail.com

Subject: Rejection of Environmental Clearance (EC) to the proposed Project under the EIA Notification 2006-
and as amended thereof -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA-TN vide proposal number 
SIA/TN/MIN/541643/2025 for the Proposed Rough Stone quarry lease over an extent of 1.50.0 Ha in 
S.F. No: 172 (Block-3) Padalur (East) Village, Alathur Taluk, Perambalur District, Tamil Nadu - 
Rejected under the provisions of the EIA Notification 2006-and as amended thereof.
Ref: 1. Application for Environmental Clearance Dated: 19.06.2025
2. Online Proposal No.  SIA/TN/MIN/541643/2025, Dated: 16/07/2025
3. Minutes of the 592nd meeting of SEAC-I held on 15.07.2025.
4. Minutes of the 867th SEIAA meeting held on 07.08.2025

2. The particulars of the proposal are as below :

(i)  EC Identification No. EC25C0108TN5434801N

(ii) File No. 12338

(iii) Clearance Type Fresh EC (Mining)

(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a)

(vi) Name of Project
PROPOSED ROUGH STONE QUARRY OF 
M/s.V.S. CONSTRUCTION

(vii) Name of Company/Organization V S CONSTRUCTION

(viii) Location of Project (District, State) PERAMBALUR, , TAMIL NADU,

(ix)  Issuing Authority SEIAA

(x) Applicability of General Conditions as per 
EIA Notification, 2006

No
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The SEAC-I noted the following:
1.   The project proponent, M/s.V.S. Construction Thiru.V.Sreenivashakumar (Partner), has applied seeking 
Environmental Clearance for Proposed Rough Stone quarry lease over an extent of 1.50.0 Ha in S.F. No: 172 (Block-
3) Padalur (East) Village, Alathur Taluk, Perambalur District, Tamil Nadu.
2.  The project/activity is covered under Category “B2” of Item 1(a) “Mining of Minerals Projects” of the Schedule to 
the EIA Notification, 2006, as amended.
 
 
Committee Decision:
Based on the presentation made by the project proponent, The Committee decided not to recommend the 
Environmental Clearance proposal due to the following factors:
1.   The mining plan has been badly drafted as it has been superimposed on an already mined area. The Committee is 
unable to understand how an already fully mined quarry can once again be proposed together with a portion being a 
fresh proposal.
2.  There also appears to be an ill-motive in proposing such a site. Hence, the Commissioner Geology and Mining may 
be informed of such poorly drafted mining plans that has resulted in a full-fledged tender and participation by the 
tenderers even when most of the area has already been mined.
3.  No particulars were made available by the AD mines explaining the deeply quarried areas.
4.  Also, the entire area is dotted by heavily mined quarries that have been mined in an unscientific manner.
5.  Further, there has been environmental degradation due to unscientific mining and such cannot be given post facto 
approval even in an indirect manner.
6.  While going through the online KML satellite image, it is evident that the deep quarries have happened only in the 
past five years. This is the subject of a deeper enquiry by the Department and hence cannot be processed any further.
Given these findings and the lack of application of mind by the district authorities related Mining department, the 
Committee rejects this proposal as it found the site unsuitable for the proposed activities and rejected the EC proposal 
to prioritize environmental safety.
 
SEIAA REMARKS:
The Authority noted that the subject was placed in the 592nd meeting of SEAC-I held on 15.07.2025.
The Authority noted that the SEAC-I decided not to recommend the Environmental Clearance proposal due to the 
following factors:
1.       The mining plan has been badly drafted as it has been superimposed on an already mined area. The Committee is 
unable to understand how an already fully mined quarry can once again be proposed together with a portion being a 
fresh proposal.
2.       There also appears to be an ill-motive in proposing such a site. Hence, the Commissioner Geology and Mining 
may be informed of such poorly drafted mining plans that has resulted in a full-fledged tender and participation by the 
tenderers even when most of the area has already been mined.
3.       No particulars were made available by the AD mines explaining the deeply quarried areas.
4.       Also, the entire area is dotted by heavily mined quarries that have been mined in an unscientific manner.
5.       Further, there has been environmental degradation due to unscientific mining and such cannot be given post 
facto approval even in an indirect manner.
6.       While going through the online KML satellite image, it is evident that the deep quarries have happened only in 
the past five years. This is the subject of a deeper enquiry by the Department and hence cannot be processed any 
further.
Given these findings and the lack of application of mind by the district authorities related Mining department, the 
Committee rejects this proposal as it found the site unsuitable for the proposed activities and rejected the EC proposal 
to prioritize environmental safety.
In view of the above, the Authority accepts SEAC-I decision and rejects the proposal. The Hence, the file is closed 
and recorded.
Further, any appeal against this rejection shall lie with the National Green Tribunal, if preferred, within a period of 30 
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

1. 

Copy To
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Send Approval Copy To (In case of multiple use comma as separator)

Page 3 of 3SIA/TN/MIN/541643/2025

Digitally Signed by : A R Rahul Nadh IAS
Member Secretary, SEIAA

Date: 19/08/2025

Signature Not Verified
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